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. {b) if so, the main features of the
report and decisions taken thereon;

" (c) whether the work done by the
Zoological Survey of India during
these years has contributed to the
advancement of scientific knowledge
on the subject; and

('a) if so, to what extent?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-3446(i)/64].

(c) Yes, Sir.

(d) A considerable advance has
been made in our knowledge of the
taxonomy, zoogeography and ecology
of the Fauna of India. A statement
showing some of the more important
researches made during the period
1959—64 is laid on the Table of the
House. [Placed in Library. See No.
ILT-3446 (ii)/64].

0il Exploration in Iran

*196. Shri Vidya Charan Shukla:
Will the Minister of Petreleum and
Chemicals be pleased to state:

(a) whether the proposed agree--

ment for collaborating in exploration
of off-shore areas of Iran for oil with
ENI of Italy has been finalised; and

{b) if so, the salient features of the
Agreement?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) An agreement has been concluded
with AGIP which is a subsidiary of
ENI of Italy, and Phillips Petroleum
Corporation of U.S.A. for submission
of a joint bid for a concession for oil
exploration in District I Area 2 of
dran.

(b) As the Iranian authorities are
yet to take a decision on the bids for
#his area, it is not in the public interest
to. disclose the terms of the agreement
with 'AGTP and Phillips.
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Fertilizer Corporation

{ Shri Umanath:
*198.J Shri Imbichibava:
Shri Nambiar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Government is proposing to form a
new Fertilizer Corporation in India;

(b) whether its shares will be allot-
ted to foreign industrialists; and

(c) if so, the percentage of their
participation in this venture?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). There is no
proposal at present to form a mnew
Fertilizer Corporation with foreign
participation.

Uplift of Border Areas

[’ Shri Hem Raj:
Shrimati Renuka
Barkataki: =
{ Shri P. C. Borooah:

*199.

Will the Minister of Home Affairs
be pleased to state:

(a) the various schemes sanctioned
by that Ministry for the uplift of the
border areas after the Chinese aggres-
sion; and

(b) the financial assistance render-
ed by the Government for each of
these schemes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-3448/64].

Goa

( Shri P. Venkatasubbaiah;

Shri Ravindra Varma:

Shri D. C. Sharma:

Shri Yashpal Singh:

Shri P, C. Borooah:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

Shri S. M. Banerjee:

Shrimati Renuka
Barkataki:

Shrij Vishwa Nath Pandey:

Shri Sivamurthi Swamy:

| Shri ¥, S. Chaudhary:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Government have decided that
Goa should continue to remsin a
Union territory for ten years; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Government’s
policy in the matter was stated by
the late Prime Minister while answer-
ing supplementaries to Question
No. 603 in the Lok Sabha on the 16th
March, 1964 as follows:

“The Government of India feel
that the present is not the time to do
it.  Whether it is desirable or not
desirable is another question. It is
not the time to do it, soon after the
liberation of Goa, the elections therc
etc. In any event it requires some
time to quieten down, for feelings not
to be excited there. There is a very
strong party there—may be it is not
a majority but just nearly half—which
is very much opposed to merger. So,
raising the question now creates diffi-
culties, creates trouble and diverts
people’s attention from the work of
consolidation in Goa, and it i* better
for a few years to elapse. Then the
matter may be taken up and let them
decide as they choose. The Gov-
ernment of India does not see any
need for any hurry in this matter. It
is immaterial whether it is done after
five years’ or ten years’ time.”





